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The following Ordiuance promulgated by the Govemor of Kerala on
lhe 2Oh day of Decemb€r, 2017 is hereby published for general infomration.

By order of &e Govemor,

B. G Harwon,rtleru,
Lax,liecrcroy.
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ORDTNANCE No. 34 OF 2017

THE KERALA PROFESSIONAL COLLEGES (REGULARISATION
OF ADMISSIOJ\ IN MEDICAL COLLEGES)

ORDINANCE.2OIT

Promulgated by the CovemoJ of K€rala in the Sixty-eightb Y€ar of
lh€ Reprblic of lndia.

AN

ORDINANCE

to providc .for regularisation ol admissiot of students in certairt
nedical colleges in the Slate during the a.ademic tear 201&17.

Pretmhle.-ll/HENEAS, the admission of certain stude[ts in the
discipline of medicine for the academic yesr'. 2016-l? was cancelled by
the Adrnission Supervisory CoDmitt€e of the Stote for Don-compliaNe of
its orders by cenain maragemenEi

AND WHErfls, no fault was fourd otr tbe port of any student who gol

adDrission in such colleges;

AND WhEREAS, the seats so cancelled aI€ not allotted to aoy other
slud€ols;

AND WHER€AS, it is e)qedie to proviic for tEgularisation.of adnissim'
of students ilt suih medical colleges in the State during th€ academic
ye€'t 2016.17:

. AND WHEREAS, the Kcrala Professioral Coll€ges (Regularisation of
Admissior ir Medical Colleges) ordinance, 2017 (21 of 2017) was
promulgated by thc Cov€nror of Kemla on the 20lh day of octobcr, 201 7;

AND WHEREAS, fl Bill to replace the said odinance by an Act of the
Statc Irgislaturc could not b€ i roduced in, and pois€d by, the L.egishti\€
Asssnbly of the State of Kcrala during its s€ssiol which commenced on
the qh day of November, 2017 and erded on the same day;



3

AND WHEREAS, under sub.clause (a) ol clause (2) of Article 213 of
th€ Constitution of India, lh€ said Ordinance will ceas€ lo operare od the
2lsr dsy of December, 2017;

AND WH€REAS, difficuliies will arise if the provisions of the said
Ordidance .'€ rlot kept alive;

AND WH[rEAs, the l,egislative Ass€mbly of lh€ State of Kcmla is nol
in s€ssion and lhe Govemor of Kerala is salislied that circumstances
exist which rcnder ii n€cqasary for him to take immediate action;

Now, THExEFoxE, in exerris€ of lhe powers confened by claus€ (l)
of Article 213 of the Constitution of India, the Govemor of Kerala is
pl€asod to ponulgrre dE following frinance:-

L Short ti,le and commencemenr.-( l) This Ordinance may be
called the Kerala Professional Colleges (Regularisation of Admission in
trtedical Colleges) tuinance 2017.

(2) !t- shall be deemed to have coure into force on the 20lb day
ofOctober,20l7.

2. Regalarisution of admission in medicul colleges.-
Notwilt$aodiog alything coot ind in the Kerala Professional Colleges ot
In{itrsioos (Prohitition ofcapitstioD Fee, R€gulation ofAdmission. Fixation
of Non-Exploitative Fee atrd Other Measures to E[surc Equiry and
Excelleoce in Professiotral Educalion) Acr, 2006 (19 of 2m6) or in any
judgmq , decr€e, o.der or ony proceedings of any coun or the Adnissioo
Supcrvisory Committee constituted utder sxrtion 4 of dte said Act or any
orher authority oa irl any aglement or i frument made under any lsw for
the time being in force, il shall be lawful for the Covemmeot lo rrgularis€
the admission of candidates who were qualified for admission in th€
discipline of medicine in any Dedical college in lhe Srare during lhe
acad€rnic year 20lGl?, but their admission was caDcelled by any co{ut or
Admission SuFrvisory Cornflittee, id€spoctive of the mode of subnrissjon
of qplication and the non-Foduction of any Darerial before the Admission
Supervisory Committee. subject to such terms and conditions as the
Covemment may deem fit:
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Provided that such admission shall not be reeularised unless such

candidate has duly attended rhe coursc during rhe iaid academic year

3. Procedure.lbr regu larisat ion ,-(l) The managements of the
medical colleges who have admitted csndidates as specified in section 2 to
the discipline of medicine in any m€dical college and th€ir admission was
cancelled, may, within fifteen days from the date of conrmencemenfof
this Ordinance, apply fbr regularisstion of such admission.

(2) tvery appticalion lbr regularisarion of admission under rhe
Ordinance shall be subnitted to the Covemment through the University

' concerrred and the University shall, within seven days of r€c€ipt of such
applicalion. foNard the same to the Covemment with a report containing
its renra*s on the following malters, namely:-

(i) whether the student who got admission is qualifi€d and is
eligible as per the rank list prcpared on the basis of the National Eligibility
cum Enhance '[bst, fo. admission in the discipline of medicine as per laws
and orders in force applicable for the acad€mic year 2016-17;

(ii) whether the students as mentioncd in the application has
duly attended the course during the academic year 2016-17l.

(iii) whether the student is otherwise eligible to cottinue the
course,

(3) Afi otficer nol below thc rank of a Secri:tary to Covemrnent.
ss may be authorised by the Covenlment by spelial order in this b€half,
shall be the Competent Authority to consider an application under the
Ordhance. The Compete Authority shall have the power to summon any
person or !o call for any docurnent fbr the proper disposal of such
appliqrtion.

t4) Orr receipt of an applicarion f.Jr regularisalion under this
s(atioD. the Covemment shall call for a |epon on it from the Director of
Medical Educarion and afler hearing the aipticanr and the respond€nF or
any olher person concemed, if necessary, consider the application and
pass orders on it, including order for paymeot of the regularisation fec
payable under the Ordinance.

h
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(5) Wher€ th€ applicaliot! i8 sanclion.d by the Govcrnmdnt, a

direction in this rcspecl shsll be issued to lhe Univcrsity concemed and

notwilhsbrding anything contained i! any Uoiv€rsity Ad or trny slature or

ordinarrce made rhererMer or h any othrr law for the time bei!8 b force'

the Univcr3ity shall issue orders ncc$sary for thc cnrolment of such

studgnrs in fie University ard thercaft€r $rh stdens Sall be considercd

as Fgular stude s of tt|e discipline of medicine utd.r fte UniveBily with

effect from ths scademic yesr mlclT till lhe codlpLnioo of dreit course

in tlle discipline.

Explanaaion.-For the pu.posss of lhis s€ction, "University Act"
means an Act Bbblbhing a University, pass€d by the State Legislaturt.

4. Matters.for conideration o:f the (onpetcnt Aalhorily.-While
considering an applicstion for regularisation Ec€ived under this ordinanoe'

fte Competetrt Aurhoriry sl|all.

(i) consider whether the stude $ho got.dmisliorl is qualificd

and is eligible as per the rank list prcparcd on the basis of the Natiodal

Eligibility cun Entfaice TeiL for admissioo io tlle dilcipline of m€dicioe .s

per laws aDd grdcrs in force applicable for the academic year 2016-17:

(ii) confirm that no studeni is continuing in thc college in

violation of any other taw for the time being in forcei

(iii) not consider lhe mode ol applicalion submitted by rhc

students:

(iv) not consider the non-production of any document or any

nuterial befor€ th€ Admission Supelisory Commiltee:

(v) ensure thal no capitation fee was collected by the

nvuugement:

(vi) ensurc that lhere was no profiteering by the management.

lJ {tor :r,r 7 s.:1



5. Payment qf rcguldtisatiott lee.-( I ) Where the Governmeot
sanctions an application for regulatisation of admission utrder this
Odinance, drc nanagpment of such medical college shall be liable to pay
o regularisation fee of lhree lakh rupees per studenl for such
r€gularisation.

(2) The competent authority under sub-section (3) of seclion 3
shall be competent to impos€ the fee as provided in suFs€ction (l) and it
shall b€ specified in the order issued under sub-s€clion (4) of section 3.

6. Repeul uml rdring.-(l) The Kerala ProfessioMl Colleges
(Regularisation of Admissiort in Medical Colleges) Ordinance, 2017
(21 ot 20l?) is hereby repeated.

(2) Notwithstanding such rcpeal, anything done or alry action taken
undef tbe said Ordinance shall b€ de€med to have been done or taken
under rhis Ordinance.

P. SAT}IASIVAM,

GOYERNOR.


